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will find the Inspectors and Sub- | come into India through Exst Baagal.
Inspectors ;with full police. force there r InvApril this vear, rthe: Governmant of

and they would not allow anybody to
see the abducted person. No alleged
abductor or his relations is allowed to

1o obtain a statement from the abducted
person that she does rot want to go
back to the person with whom she
had lived all these years.
has my full support, but the manner
in which the Act is being worked
,does not inspire,. confidence and "has
-not yielded good results. If it had
been worked in the true spirit;-such
difficulties would not have be!n experi-
enced. With these worda, support
R Ihe Blﬂ FRTES

"7 'Sur1 A. K. CHANDA T have
nothing to add, Sir.

Mr. DEPUTY CHAIRMAN
question is :

The |

o~

That the Bill be passed,
The motion was adopted.

- — Pt

. X
THE INFLUX FROM PAKISTAN
(CONTROL) REPEALING BILL,
1952

Mg. DEPUTY CHATRMAN : The
~ hon. Mr. Bhonsle :

‘Tue DEPUTY MINISTER FOR
REHABILITATION ‘(Suri J. K.
BHONSLE) : SIR, I beg to move :

That the Bill to provide for the repeal of

the Influx from Pakistan (Control) Act, 1949, ¢

as passed by the House :of the People, be |
taken into -consideration.
Sir, as the House is aware, traffic

between India and Pakistan was since
the middle of 1948 regulated by system
of permits. - The Indian law ‘'which
regulated entry into India of -persons
coming from - Pakistan was the Influx
: from Pakistan (Control) Act of 1949
- —Act XXIII of 1949. In
‘practice, * exemptions were issued to
* facilitate freedom of movement in the
eastern zones. In such cases, there-
fore, -persons coming from = East
Pakistan were exempted from being in
ossesswon -of a passport’ éxcept- for
Zose in West Pakistan, who desired’to

|

oot ! .
glts intentipn to replace the parmit

see her and she is kept in constant fear * system by a system of passport.

|
\country to the other.

\ East

not see eye to eve with the views of

Pakistan for the first tim2 communi-
cated to the Govarnment of Indix

This
proposal was considzred by us on
merits and as the House {3 aware, we
were averse to increasing in any degree

The Bill | the hardship of the people who have

to make bona’ﬁde/ visits from one
Especially we
were gverse to the introduction of
restriction for the first time o1 traffic
betwen East Bengal on the Pakistan
side and the Indian States bordering
Bengal. Such traffic had
been free of all  restrictions till
then and the restrictions which t}

passport svstem would impose on"
them amounted for the first tim2to a
negation of the freedom -of movement
granted to” these people ' under the
Prime Ministers’ Pact of April 1951.

The Government of PaKistan could

‘the Government of India. In the
cuwmstanees, the Government of
India could only try
that the hardships of the people
who have to make journeys from
one -country -to other -were minimised
as far as possible. It was agresd with
the Pakistan Government that - the
permit system be replaced’ by a
system of passports’ with effect from
15th Octobér 1992. The repeal of the
Permit law was a necessary corollary
of the introduction of the passport
system and hence the Government
promulgated the Influx from Pakistan
+ (Control) Repealing Ordinande, -1952,
which repealed the Influx from Pakistan
(Control) Act. of 1949. The Bill
npyw before the House is designed to
convert the provisions of the repealing
Ordinance into an Act, ‘

« 10 ensure

The Bill is a simple oné containing
the dsual repealing clause. " The only
feature of the Bill which might call for
any comment is the savings clause. It
is designed to continue in force the
penalties attracted under the ‘Influx
\ from Pakistan (Contr6l) Act in respect

of those who having’ come w lndia on
a permit date pnor ‘to 15th October
1952, have ~3num:ec:l 10 ‘stay - on
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{Shri J. K. Bhorsle] But the difference thus is this Permit
in India and committed or may commit | Act is compulsory while the other was
a breach of the permit conditions. \ only an enabling Act. B}lt by section
That is all. t 4 of the Permit Act there is power given

. to Government to make rules by which

Mr. DEPUTY CHAIRMAN : | Government could provide for the
Morion moved : exemption, either absolutely or on
’ conditions, of any person or class of
persons from the requirement of being
oY ontrol) Act, | I possession of a permit or from the

o e sacd by she House of the People, | Operation of any rule made under that
be taken into consideration. \ section. Now there is no question

That the Bill to provide for the rcpeal of ‘l

left regarding influx from  West
Surr V. S. SARWATE (Madhya | Pakistan. The question is regarding
Bharat) : Sir, the Bill is said to be a ‘ influx from FEast Pakistan. If the
simple Bill. I do not know whether | Goverrfinent wishes that there should
I can agree with this remark. But | not be any trouble or that facilities
before dealing with the other provisions | should exist for persons coming in
of the Bill, I would submit that the | from East Pakistan, they have only to
last clause, clause 3 (2), is unnecessary | make rule under this providing for
or superfluous. The Generel Clauses | exemptions on certain conditions. Just
Act and all its provisions are assumed | as the mover explained that they
to be included in whatever law that | wanted that there should be no difficulty
may be passed. So, there is absolutely | in the way of people coming from
no necessity for that part of the clause, | West Pakistan
that is for the words, “‘For the removal
of doubts it is hereby declared that the
provisions contained in sub-section (1) SHRI J. K. BHONSLE : It is wrang.
shall be without prejudice to the general | T said from East Pakistan.
aprlication of section 6 of the General

Clauses Act, 1897 (X of 1897)". Even | gup; v s SARWATE : Whatever
if that provision is not there, it would

$ may be, you have taken certain action.
not make any difference. The only | {ypder this provision I fail to under-
thing that Sectlon_ 6 of the Genqral stand why then Government wants
Clzuses Act says is that the making this measure by which every person
of a new law would not affect the | ;o required to have a permit. What
previous operation of any enactment.

follows is this that the Government
Thet fact has been taken note of by | 5re 1o make rules under the Passport

law and even if you do not mention | Ac  The Passport Act is an enabling
this clause here, there will be no

. . one. Government can make certain
difference.  The hon. Minister should | [yjes under it. By this they are giving
think over the necessity of this clause. away the powers that they already have
As regards the provisions of this | got. Where is the advantage in this >
Act, I fail to understand why this | I don’t mind what is the agreement
system of permit should be replaced | between the Pakistan Government and’
by a system of passports. What is | the Government of India. The
the bencfit of passports over the | Government of India have aready
system of permits ? The statement of | passed a law. Have they any‘iavhere
objects does not make this clear. I | agreed that that law will be repealed ?
have compared the Passport Act with | If nct, they are in no way bound to
Act XXIII of 1949 which makes it | repcal that Act. The 1949 Act has
necessery for any person coming into | certain advantages over the 1920 Act
India from Pakisten to have a permit | of Passports. The mover should ex-
while the passport system will only | plain to us what s the advantage of
enzble the Government to make certain | passperts over permits. I don’t under-
rules by which certain persons entering | stand that because the Pakistan Govern-
into India might be made 10 require | ment introduce the system of pass-
passports under ceriain conditions. | ports, therefore the Government of
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India must also recifrocate and intro-
duce this system of passport. They
have already the system of p=rmit.
So this is not necessary. Therefore
1 feel that this Bill seems to be super-
fluous and is not in any way advantageous
to the Government. So I submit that
unless he explains this more satis-
factcrily and says what is the need for
doing away with the present system
we cannot support this.

Tre MINISTER ror LAW anD
MINORITY AFFAIRS (Surr C. C.
Biswas) : With reference to the
remarks which my hon. fricnd has made,
may I point out that he is labouring
under a misapprchension. I sball first
deal with the first point he made.
I heard him aright, he contended that

(2) of clause 3, sub-clause (1) is re-
dundant. The General Clauses Act
Section 6 provides that the repeal of
any enactment does not affect the
operation of the Act which 1s repealed
thereby. Quite true, but if ke will
look at sub-clause (1) of clause 3 he
will find that there is specific reason
given why this sub-clause has been
incorporated in the Bill. It is a fact
that the introduction of the passport
system has put an end to the Influx
from Pakistan Control Act, and that
Act is therefore being repealed, and
the repecal will not affect the validity
of any permits which might have been
issued under the previous Act. The
question kowever is, supposing a per-
mit was issued and then in violation
of the conditions of that permit a
person tries to go back to Pakistan or
zice versa, whether and how in such a

case, the man can be punished for the ,

breach of this permit. It might be
argued that the permit is no longer in
force.
breach of the permit. Is it suggested
that for such a breach of the permit,
the offender will go unpunishad ?
It is only to secure that object that this
specific provision has had to be made.
Tt says this :

“Any person who commits a breach of
any of the conditions of the permit or against

whom a reasonable suspicion exists that he
}.as comrmitted such breach, may be prosecu-

|
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Whatever that may be, thereis a .
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ted, punished or procaeied against under
section § or s:ctioa 7 of th: Act hereby
rep-aled asif th2said sec:ion hid coitinued
in force.

In order to remove all do1»:s about
the matter, ther: was thi; pryvsion.
That is all. Trar: is no quest °n of
enacting somzthiay repuzaani o: s -
fluous. Nothing of th. kinl. Whaat
would bz th2 use of allowing such aa
argument to be raised at all 2 It is
much batter to put aa end to all py;siblz
doubts on the question. That is thz
object.

The othar question wirich h: raised
is, “Why did you do away with the
permit system and why are yaa having

If | the passport systam in its pla::?”

That is another story. Right or wronz,

P L . the passport system is ndw in Dce.
in view of the provision in sub-clause , pasp. ystem, 18 v

There is already an Act which has bez

passed by Pakistan, and on ouar sid:
although a similar enactm>nt has not
yet been passed, still th> position is
that the passport system is in ope:ation
on both sides of the bord:r. If that
be so, it automatically means a termi-
nation of the permit sy tem, Move-
ment bestween the two couniries was
so long regulated by the permit system.
Whether that was good or bad, that is
an entirely irrelavant question so far-
as this Bill is concern=d. The Pass-
port System has been introduced in
supersession of the permit syst>m wiich
was in force for the purpose of regulat-
ing traffic between the two countries.
Therefore, the Influx from Pakistan
Control Act, 1949, automatically came
to an end. It has bzen repraled by
an Ordinance and the Ordinance s
now made into a law. There is no
change except what is consequential
on the introduction of the Passport
System. I submit the question as to
whether  the Passport System is
good or bad, whether it should have
been introduced or not is an entirely
different proposition with which we
are not concerned at this stage. That
may be a question of policy or may not
be a question of policy, that might be
good or bad but there it was—whether
Pakistan forced it upon us and we had
to submit to it or we had both con-
currently introduced this system in hoth
countries—that is entirely irrelevan.
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Now that the passport system is there,
the permit system must go. No doubt,
Pakistan’s contention is that the per-
mit system was an out-moded system
and that it should be replaced by some-
thing better. Now so far as the
Western zone is concerned, this is’a
claim which may be granted as having
some plausibility. But what is the case
as between East Bengal and West
Bengal ? Between East Bengal and
West Bengal, there was absolute free-
dom of moviment and no restriction.
So whatever the restriction be, whe her
passport or permit system, it would be
repugnant to the prcceding state of
things. So far as Western Pakistan
and India are conccrned, the matter
stands on a different footing. You
have had to take out a permit before
you could cross the border. Very
well. That meant that for  every
journey that you made, you had to take
a permit. But if you have a passport
system, on the international basis, it
is valid for five years and this will do

away with the necessity of applying for : their elemental patriotism. That has
and obteining a permit or Travel docu- | not been possible because certain reac-

ment on each occasion. Certainly,
as between two countries where already

{ COUNCIL 1 Repealing Bill, 1952

|

|

a permit system was in operation the |

passport system would be better.

is all that is in it. I submit that the

That -

other considerations do not arise at the

present stage.
Sur1  J. K.

Mgr. DEPUTY CHAIRMAN : The
question is :

That the Bill to provide for the repeal of
the Influx from Pakistan (Control) Act, 1949

as passed by the House of the People. be
taken into consiceration.

BHONSLE : Sir, I

The motion was adopted.

Mr. DEPUTY CHAIRMAN : Now
we take up the clause by clause con-
sideration of the Bill.
amendments to this Bill.

Clauses 2 -and 3 were added to the
Bill.

Clause 1, the Title and the Enacting
formula were also added to the Bill.

Sur1 J. K. BHONSLE : Sir, I
move :

That the Bill be passed.

There are no

173%
Mr. DEPUTY CHAIRMAN :
Motion moved. :

That the Bill to provide for the repeal of
the Influx from Pakistan (Control) Act, 1949,

as passed by the House. of the Pe0ple be
passed.

SHrRI B. GUPTA (West Bengal) :
Mr. Deputy Chiffman, it is most un-
fortunate that today we should have

. entered into the position when the

people of the two countries would be
required to take passports for travelling
from one country to the other. We
thought, Sir, that after the partition
of the country, efforts would be made
on eiher side to so create a situation
that we could heal our wounds, that
the two countries would develop better
and congenial relations, that the people
of one country would be free to ex-
tend their hand of friendship and
fraternity to the people of the other
country. But that has not been possi-
ble. That has not been at all possi-
ble, not because the people have lost

tionary forces not only in this country,
but also in Pakistan, have seen to it
that we do not develop the relations
that should be developed. Behind ail
this, Sir, we know, lie the machina-
tions of Britain and America who
flourish on the differences and con-
flicts between our countries and who
flourish on the hostilities and warlike
situations prevailing there. That is
why today we find that even after five
years, after five years since the parti-
tion of India, notwithstanding all the
bitter lessons of the past, we have had
to come to the system of passports.
The hon. Minister has said that it
cannot be helped. Permit has given
way to passport. This system creates
conditions for bitterness as we have
already noticed.  There are politi-
cians in our country who want re-
taliatory action against Pakistan just as
there are politicians in Pakistan who
want retaliatory action against India

I 'and those politicians are responsible

not only for the miseries that have
already beset us, but also the miseries
that loom ahead of us. Sir, I have
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noted that the hon. Minister has
pleaded, a kind of helplessness. 1 know,
. Sir, that the Government is desirous
of considering the whole matter of
passport and 1s prepared to give it up
provided the Government of Pakistan
would do the same. In so far as this
declaration of the Government of
India is concerned, we certainly wel-
come it but it is not merely a question
of declaration today. What is essen-
tial is to act upon such declarations.
What is essential today is to take

practical steps. consistent with the exi- |

gencies and, the réalities of the situa-
tion so that tHis passport which is a
{ B
cursed system, which has already
brought about so much of sufferings
on both sides of frontiers, would
go. It is no use expressing helpless-
ness in this matter. Government has
got the power and if it has got also the
good-will, I have not a doubt in my
mind, Sir, that the entire country wull
rally to all creative .and positive mea-

sures that may, be taken to abolish this |

system. It is a nightmare through
which we are passing,. Sir, East Ben-
gal and West Bengal—I am talking
about that part of India and Pakistan
from where 1 come—are separated
by ‘artificial barriers which hive been
created by people of bad faith, barriers
which have resulted from the failure
on the part of the Government of India
to take practical steps in good time
to stop 1t, barriers which have come
there because the com:iunalists today
flourish in the ‘country, batiers which
are there because thé zamlindars and
monopolists want such a system. Sir,
I wish @ the Government had realised
- that thing. I know, Sir, that there are
some politicians, communal  politi-
cians who thirik that safiction should be
applied against Pakistan just as- there
are polificians in Pakistan also who
do some amount of sabre rattling from
their side. We have to fight against
these ‘politicians becuase they are the
politicians who are responsibile for all
that blopdshed, for all that misery,
for all that destitution, for all that
refugee problems that have arisen since
the partition of the country. It does
not behove any responsible and power-
ful Governmrent tosgive ‘in-to these
people, After ‘all, it is hot the two

|
|

\
!

|

ﬂ
|

|
\

|

|
|
|

1740
countries that had-been separated.
It is the humanfties that have been torn 8
as Jinder ; it is the economic life that
has been disrupted today ; it is the
social ties that have been broken and
disrupred today ; and yet, in.:West
Bengal, we find in Dr. Bidhan Chandra
Roy, the Chief Minister, a person who
believes in encouraging the . forces
that want to createwarlike coaditions,
hostile C(')_nditiglns between India and
Pakistan, espCially East Bengal. and

]

West Bengal. £ v
i

Sir, we have had a lot of agitation in
our part. One side of the agitation—
one part of this thing—was led by
Dr. Syama Prasad, MooKerji, the re-
doubtable communalist leader who
flourishes in communalism and whose
political bank fails the moment com-
munal teasion disappears. . . .~

Mr. DEPUTY CHAIRMAN :
The hon. Member should avoid men-
tioning namgs.

SR B. 'GUPTA : I am ralking
about the passport system. .

Mr. DEPUTY CHAIRMAN :
Please avoid names. No. personal at-
tacks. «. RO PR

T [

Suri B. GUPTA : I will not men-
tion the honourable names. They
are so homourable! That honourable
gentleman of Bhowanipore, whose
name I will not mention, demanded
sanctions against Pakistan. And, on
the other side, his counterparts, the
honourable gentlemea #érom Dacca,
demanded that some strong action
should. be taken against the Govern-
meat of India, and demanded that the
Government of India should be brought
to its senses. That is how they began
their skirmishes on both sides.

g

And ‘what has “been the resyft ?
Migrations have taken places. Re-
fugees have come, uprooted from ‘their
soil, and they have ‘been left absolutely
helpless in the street of  Calcutta.
There was none of these leaders to

7
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give them relief and succour. In
that situation it was necessary for
both sides to think afresh, to review
the situation in the light of the live
experiences we were going through,
in view of the miseries that were crowd-
ing upon us and of the spectacle of
unaccountable suffering of humanity
that was there in the streets of Cal-
cutta.

1741

Bhowanipore type, I have mentioned,
started shouting against Pakistan, just
as politicians of the Dacca brand,
communal politicians, startéd shout-
ing against India. And whatever little
possibilities that we had of review-
ing the situation, of seeing thai good-
will prevailed, of seeing that good
sense dawned, were lost-—lost because
their hated propaganda for the time
being engulfed the high quarters.
At a time when every step should
have been taken to initiate discussions,
some people demanded that the Gov-
ernment of India and the Prime
Minister of India in particular, should
do a little bit of fighting against Pakis-
tan. They said all kinds of things.
Propaganda was let loose. Bad ins-
tincts of some backward people were
sought to be roused—the same ins-
tincts, the same passions, that brought
about the sufferings of 1947, that
brought about the tragedies of 1947—
were sought to be roused in a very
calculated and deliberate manner. As
a result, we could not proceed fur-
ther.

Sir, what was the other side of the
picture at that time ? From the news-
papers of both sides you will find that
there were people in Pakistan who
demanded that the passport system
should go ; just as there were people
on this side who demanded that the
passport system should go. That
voice was not very loud, because the
politicians who rule the country to-
day do not allow the democratic voice
to be raised to that pitch. In Pakis-
tan that voice had been suppressed.
Even so echoes of that voice could be
neard all over Bengal. “Nau Belal”

.

[ COUNCIL ]

Instead of doing that, politi-

cians on this side, politicians of the - troduced. All these things were done.

"' with similar objectives in view ;
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and ““ Amar Desh” of Dacca and
similar newspapers came out with the
popular demand ; in Sylhet, ladies
came out in procession demanding the
abolition of the passport system ;
In Pabna, processions were taken out
in
Dacca, processions and meetings were
held and editorials were written by
the papers, I have mentioned that the
passport system should not be in-

It was undoubtedly a silver lining in
an otherwise dismal, dark, situation.

| But politicians, communal politicians,

did not sce those signs. On the con-
trary, they derived those developments
and instigated passions and feelings in
our part of India.

Sir, we and our party raised our
voice along with other men of peace
and goodwill that the passport system.
was a system which was not in the
Interest of either India or Pakistan,
that it was against the interests of the
entire people. We fought ; we agi-
tated ; we went to reach the hearts of”
men, both Hindus and Muslims. Our
voice echoed in Pakistan, in various
towns and cities. There developed,.
side by side with the movement for the
annulment of the passport system, a
movement for those peaceful and
fraternal relations between the two
countries which alone can guarantee
such a situation where passports would
not be required. Communal orga-
nisations like the Rashtriya Swayam
Sevak Sangh came down upon us.
Attempts were made ‘to break our
meetings and the Government did not
take any steps. When the Deputy”
Leader of the Opposition in the West
Bengal Assembly wrote to Dr. Roy
protesting against the manner in which
the police connived at the actions
of the R. S. S. against the Communist.
Party, the hon. Chief Minister of West.
Bengal, in reply, wrote

“*My report stat2s that the rioting was pro-
voked by the members of the C.P.I. who
made vile propaganda.........

—-mark the words “ vile propaganda ”’-—

‘‘vile propaganda against the R.S8.S. of
having caused communal tension in the dis..
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rict of Malda. This roused the R. S. S, [

members to take the offensive and th.to were
brickbats thrown from either side in which
one C.P.1. membae r received injury.”

This is a letter, Sir, signed by Dr.
B. C. Roy. It is dated 31st October
and is written to Miss Manikunlata
Sen, Deputy Leader of the Opposition
in the West Bengal Assembly, who
happens to be a Communist.
turally we feel that Dr. Roy, the Chief
Minister of West Bengal was sup-
porting the R. S. S. which was running
that campaign of hate at that time,
It was necessary to stop that campaign.
[f we are at all keen we must see that

Na-

‘he conditions remain at least where

they are and do not become worse
50 that we can discuss de novo the
whole question of passport system.
There js a very bold declaration of the
Prime Minister of India but

AN .Hon. MEMBER
like to know, Sir, whether all these

things are relevant at all to the Bill’

thar we are discussing.

Surl B. GUPTA
relevant.
to it.

Yes, they are
Because every thing relates
Mr. DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta, we are at the third
reading stage. ’ Co

SHrRI B. GUPTA Well, Sir, I
will try to be as relevant as pcssible.
I hope Sir, the mind will be a little
relevant. If the mind is not relevant
to the live issues....

Mr. DEPUTY CHAIRMAN : All
these remarks are beyond the point.

SHRI B. GUPTA : Yes, Sir. Now,
Sir, that is how the opportunity was
lost. That was the time when men of
goodwill on both sides were thinking
anew, not because certain politicians
had made certain propaganda but
because certain incidents had taken

I would .
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At that time there came into the
scere those people, the R. S. S, the
Hindu Maha Sabha and the Jan Sangh
and their top leaders whose sole busi-
ness is to sce that the relavons bet-
ween the two countries become worse
and worse.  Sir, then here is the Chief
Minister. Would you belicve, Sir,
that this letter could be written by
one like the Chicf Minister of a cons-
tituent State of the Indian Union,
whose Prime Minister wants that the
passport system shculd go ? If we
want the passpert system to go, the
initiative is on the side of India and
it is expected of the Government of”
India that they would not permit any
such steps as would embitter the rela-
tions between the two countres and
encourage an atmospherc where pass-
ports become a necessity. Now, Sir,
that is how things developed, Now
lefr with no other alternative, the
hon. Minister here has thrown up his
arms in despair and says the permit
system has to go and the passport
system will take its place.

_ Sir, we expected that we would not
live 1 .a state where even permit

- would be necessary. Now we find

. blaming the

ourselves in a place where even pass-
port become necessary and which 1s
far far worse than the permit system.
What will it mean ? I am rot simply
Government for that.
But I wish, Sir, the Governmaent had
taken some initiative in this marter,
Their declaration we have appreciated.
Even if we are in opposition, whatever
little thing comes from them, which
iﬁ good and in the interests of the people,
Is at once reacted upor us in a very
friendly manner and the declaration of

. the Prime Minister of India on pass-

place on both sides of the {zontier

which gave the foretaste of whit pass-

I evolve corcrete
, initiative in declaration can be

port would mean to them in future. '

That is why they were trying to

come together to discuss that matter.

port is one such occasion. But what
is necessary today is to develop and
steps whereby the
tran-
slated into initiative in action and that
is very essential. I know difficulties
are in the way. There are commu-
nalists who think that the only way
the problems oetween India  and
Pakistan could be solved is by a kind
of bellicose, belligerent and war-lik+
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actions. We do not believe in that
4 P M.

sort of thing. We know that our
people have all kinds of ties. So far
as the two Bengals are concerned, one
part of the family lives in West Bengal
and another part lives in East Bengal,
one part of the property is 'n West
Bengal and anotber part is in East
Bengal. This is how we are separated.
The trade and commerce and the
industry of the two Bengals are so
intertwined that one cannot do with-
out the other. That is the position,
Now, we have got artificial barriers
erected there. Conditions In East
Pakistan have deteriorated, and condi-
tions in West Bengal are not bri
cither. We have the Rehabilit
Minister here who says that we have
got about 2,60,000 refugees as a result
of the introduction of  the passport
system. That no douht 'has added to
our problems. On the other hand,
Pakistan has got into an economic
crisis. Our mutual supplies have been
disrupted, our market has also been
disrupted, and Pakistan is now. cut
of from the industrial centre of West
Bengal. The economic crisis has been
considerably aggravated by the intro-
duction of this passport system, Now,
atervally culturally, socially, -econo-
mically, in every way, we all stand to
suffer. Even so, we find that the
passport system is there, it has come
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there have no faith in democratic forces

— I am not talking of Nurul Amin

but of the Pakistan people—will fur-
ther develop. After all, what is East
Pakistan today has been the land of
martyrs of yesterday. It was there
that Surya Sen went to the pallows.

Ir was in that very place...l...

“Mgr. DEPUTY CHAIRMAN : You
have already taken 25 minutes and still
I do pot find any evidence of.: your
coming to the Bill. Ypu .are merely
drifting. . :

Surr C. C, BISWAS : Is he ad-

vancing arguments in support of the
Bill or for the rejection of the Bill ?

Surr B. GUPTA : Sir, I listened
to the debate in the rother House on
this matter.

Mr. DEPUTY CHAIRMAN-
That is why you sh.ould not repeat it
here.

Sur! B. GUPTA :, I may tell the
House, Sir, that this involved certain
basic policies. We want the Govern-

,ment to take steps:...i....

MR. DEPUTY CHAIRMAN : The
Bill has passed out of the consideration
stage. We have also completed the

- clause by clause consideration ‘stage.

to stay, as if we are two foreign coun-

tries, absolutely foreign countries, who |

had not known each other and who
could only live in this manner behind
barriers, as if, we have Jever moved

ith each other. This is a drift, a
dangerous drift in the situation and I
suggest that the Government of India
should use 1ts political power to arrest
it and create conditions in India so
that the Indian democrafic move-
ment can grow and Jmpuc, not only

by its words but also by its example, '

the similar movemet in Pakistan. We
want the friendliest” co-operation to
be developed between cur twe coun-
tries, and if we do that, then the de-
mocratic forces ‘n’ Pakistan , that are
growing, even though some people

The Bill is now in its’ third réading
stage and whatever you say will have
to be relevant to the third reading.

Surt C.. G." BISWAS At this
stage, the on.ly argumsnt can be either
in support’ of the’ Bill. or for the re-
jection of the Bill Whether "he is op-
posmg the Bill or supportmg the Bill,

I do not koow. -

Mr. DEPUTY CHAIRMAN : I
am yet ‘to6 understand whether 'hé is
supportmg or objecting to the Bill.

Sur1 B. GUPTA : 1 do not know
what I would be doing later on at the
time of the vote-taking. ‘Only time
will show. I hope the hon Minister
will' kindly listen to my concluding
refmarks. Now, Sir, it seems that
this passport system has come to stay.
Now let us’ not 1eu)nule oucselves to
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this pasport system. Let us take it as Mr. DEPUTY CHAIRMAN
something which has come upon us | Pleasc be short. It is a repealing Bill
even though we do not want jt. If | and ‘théré is no amendmont.
this is the outlook, if this is the atti-
tude,, the Government will have to | SHrI B. C. GHOSE : Sir, I would
work ;out steps, cencrete steps, politi- | not hive participated in this debate
cal steps whereby this bated system | at all unless certain irrelevant things
can be ¢liminated, and therefore, Sir, | were mentionied here about the policy
I would request the Government, or the wisdom of certain parties in
even after the, passage of this Bill, to A West Bengal and one of those Parties
reopen negotiations, to take the ini- ' is a Party to-which T belong. There-
tiative in-a noble cause—if you take fore, it has become my duty to say
the initiative; in a noble cause, it ' something about the position. As a
will only add to your prestigé if you | matter of fact, I am not in favour of
have any prestige still left. 1 would ' the passport system. As far as I
request them to reopen negotiations ; know, the Government of this country
with the Government of Pakistan o is also not in favour of the passport
that the hon. Minister can coms and | system. It was the-forde of circum-
tell us later on, “ We have decided by | stances that fnide them accept the sys-
common consent that this passport , tem—because, Pakistan introduced.
system is not necessary. Therefore, | the system and they had no other
gentlemen, hon. Members of the Coun- | alternative in the matter. I am aware-
cil of States, let us repeal the Act.” that there are ties, social, cultural and.
We look forward to that day. We want | €conomic, between the two Bengals
you to come forward as soon as possi- | and the-partition has not affected any-
ble with measures for abolishing this | body more than ourselves. But in.
system which nobody wants either in ‘ the case of those of us, who come from
Pakistan or here in India. Therefore, ] East Bengal and who have their
Slr, 1 appeal agaln and aga'u to the ' friends and relations in East angal,
Government of India that they should | the situation is such that we have to
take ear]y and concrete steps so th at take spme action. The hon. M=mber
this passport system can be totally | Who just now sat down referred to-
eliminated, as far as the relations | certain Parties that were being run
between these two countries are con- | Uy certain ipetsons in Bengal and’
cerned. ~ We want fo live in friend- | Spoke of the policy they were pursuing
ship and cooperation between commu- | 1 the present circumstances. He
nity and. community and tkere is no | made a reference that that movement:
need at all why there should be such & was being led by a gentleman who is.
1

artificial barriers—barriers which have 2@ Member of the other House. Sir, it
proved to be extremely harmful to all | Was @ merely a question of certain

concerned on_ both sides of the fron- parties agreeing on certain specific
tier. - - - .. measures. That is nothing new.

The Party to which my hon. friznd-
who just now sat down belongs had
also in the past come into alliance
. ‘ with several parties or even with the
Government, We know the case of
MR. DEPUTY CHAIRMAN : Does | 1945 when they were in alliance with.
the hon. Member support the Bill ? | the British Government and was
against the national movement.

SurI B. C. GHOSE {West Bengal) :

Qie

Surl B. C. GHOSE : Sir, Iamina
culbi ition. :
peculiat postt Mr. DEPUTY CHAIRMAN : Al

MR. DEPUTY CHAIRMAN : 1 these things are as irrelevant as that.
hope you ‘will not take long. of Mr. Gupta.

SHRI B. C. GHOSE : I do mot SHrR1 B. C. GHOSE : I am not
know whether 1 shall be relevant—— | saying it as a point against that p:rty-
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[(Shri B. C. Ghose.

but I submit that they prob bly sin-.
cerely believed that the course they
were pursuing was right, that they
should allign with the Government
in the same way, when we had to move
against the Raijlway regrouping in
West Bengal, the agitation was car-
ried on by all parties including the
Party to which mv hon. friend belongs
and that agitation in the same way
might be said to have been led by the
same hon. gentleman who happens to
be a Member of the other House.
So it wss just this : that when certain
parties agreed on particular matters
they came together. It did not mean
that all the parties who came together
On a certain matter believed in the
principles of the other parties.
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SHRI B. GUPTA

. I never men-
‘tioned it.

This is mere anticipation.

SHRI B. C. GHOSE : It was said
'who were, being communal parties, ...

‘Mr. DEPUTY CHAIRMAN : All
-this is irrelaévant.
SHrRI B. C. GHOSE Lastly I

would refer to the passport and about
economic sanctions about which the
hon. Member, who just sat down,
.spoke. We have advocated economic
sanctions, not that we have said that
that was the only way to make the
Pakistan Government see reason. For
five years we have seen certain deve-

lopments take place. People like
Acha'r_va Kirpalani or  Jayaprakash
Narain are not communalists. They

have seen how things have developed.
"The Pakistan Government have taken
€ncourse to certain  measures. We
know there is a difference between
Pakistan people and their Government
and in all our policy we have clearly

differentiated between the people and ‘

the Government in Pakistan.
may be aware that the Pakistan Govern-
ment has suppressed the agitation that
was led in favour of the Bengali lan-

guage in East Pakistan, that people |

like Shri Sachin Sen and Shri Mano-
ranjan Dhar, who were Members of the

You -

|
|
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stayed there even after the partition
and have been working for Hindu-
Muslim reconciliation and for amity
between the two countries, have been
put into prison. Those were the con-
ditions there and we found that people
had to come away from Pakistan.
It is not the agitation for ecconomic
sanctions that his been responsible
for the influx of refugees from Pakis-~
tan because the influx has taken place
before the agitation. It was as soon
as the passport system was adumbrated
that there was a large influx from East
Bengal into West Bengal.  Under
those circumstances we feel that the
policy of the Government of India
has not been of any advantige to the
minority community in East Bengal.
The only policy that the Government
of India had enunciated was a policy
of the healing touch. That policy
we have been pursuing so far—with
what result ? Nothing whartsoever.
We feel that with the introduction of
the passport system, there is danger
that it would be forgotten that there
was a minority community in East
Bengal ; because it has been made diffi-
cult for people to come to this country
easily and therefore we felt that this
problem ef minorities in East Pakistan
may be soon forgotten if nothing
was done about it. We know, Sir,
that economic sanctions by themselves
may not be sufficient. What is the
position today ? Although the two
parts of Bengal were economically in-
tegrated, there is very little of econo-
mic intercourse between the  two
countries today, not because of the
policy of the Government of India,
but because of the policy of Pakistan
Government. There is no trade bet-
ween these two parts today compared
to what it was. Pakistan has been
taking measures after measures against

this inter-state trade. R

SHr1 B. GUPTA : How does sanc-
tion restore trade ?

SHR1 B. C. GHOSE It may be
true that economic sanctions will not
very much injure Pakistan. But ali
the same we wvam the Government of

-East Bengal Assembly and who had ' India today to take :artain measures
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to show that we shall not always
acquiesce in whatever the Pakistan

Government mey do. We want that
the Pakistan Government should be
made to realise that the Government
of India also take very strong note of
the conditions in East Pakistan. Sir,
we are prepared to agree with the
Government that economic sanction
is not the best means of achieving the
result that we want to achieve. In
that case, let the Government ela-
borate some other measure instead of
saying that the healing touch will
heal all wounds. The wound has not
been healed all these five years. The
Ministers themselves know that it is
not going to heal. The hon. Minis-
ter for Minority Affairs himself knows
that conditions in  East Bengal
have not improved. So it is no good
telling us things which are not true.
It is not for us to initiate the measures.
It was for the Government to say in
what way the minorities in East Pakis-
tan could be assured of a decent life
and be allowed to live in security. It
is for the Government to enunciate
the proposals and it is not for private
parties to enunciate them. Since the
‘Government has done nothing, we
stggest economic sanctions so that this
may create the impression in the mind
of Pakistan Government that the Gov-
ernment of India will not take every-

thing lying down, that the Government |

of India realises that they have a duty
by the minorities in Pakistan, of
which there seems to be very little
evidence today in this country. That
is why we suggested economic sanc-
tions. But if Government have any
better method, nobody is going to
insist that you should have economic
sanctions and economic sanctions only.
As T said, it is for the Government to
say as to what measures would bring
about the desired result.

Sir, I do not want to say anything
more.

SHrl J. K. BHONSLE Sir, 1
have only to say that the points that
Shri B. Gupta tried to make out have
no relevancy to the Bill now before
the House and that they were made out
with the idea of seizing the occasion
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‘j the question now before the House.
|
\
|
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to develop his own points of view on
certain larger qiestions rather than on

MR. DEPUTY CHAIRMAN : The
question is : .

That the Bill to provide for the repeal of
the Influx from Pakistan (Control) Act. 1949,

as passed by th> Hous: of the People. b:
passed.

+

The motion was adopted.

THE WEST BENGAL EVACUEE
PROPERTY (TRIPURA AMEND-
MENT) BILL, 1952

Tue MINISTER Fror HOME
AFFAIRS anp STATES (Dr. K. N.
Kartyu) : Sir, I beg to move :

‘ That the Bill further to amend the West
Bengal Evacuee Property Act, 1951, as extend-
ed to Tripura, as passed by the House of
the People, be taken into consideration.

I do not have to detain the House
very long. In 1950, as the House will
remember, there was a great upheaval
and after two or three months there
was a settlement. One of the terms
of the settlement was that the people
who had gone away, either from East
Bengal or West Bengal in either direc-
tions, if they were prepared to come
back, they should be returned their
property. I am putting it shortly,
and, so far as West Bengal is concerned,
it means Tripura and Assam, because
these are the border areas. The
agreement was that it should apply to
those people who come back home,
so to say, before a certain date and who
apply before a certain date. In pur-
suance of that agreement, the necessary
legislation was passed on one side, by
the Assam Government and the West
Bengal Government and. on the other
side, by the East Bengal Government.
So far as Tripura was concerned, it
was thought that—no such refugee
had gone and none had returned—
there was no necessity but, the East
Bengal Government said that some-
thing should be done and the under-
taking should be formally carried out.
} So, in the first instance, in the Bengal




